
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Haryana Housing Board Act, 1971 
 

Act 20 of 1971 
 
 
 
 
 
 
 
 

Keyword(s): 
Adjoining Area, Building Material, Bye-Law, Housing Scheme, Land, Rent 
 
Amendment appended: 1 of 2006
 



1971 : Baryana Act 203 HOUSING BOARD 
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ITHE HARYANA HOUSING BOARD ACT, 1971 

[Received the assent of the President of Irrdia on rlte 14th May, 1971, 
and was first pubIisJied in the H a y m a  Govemm~nt Gazette oj  the 

18th Mq, 19721. 

to provide for Inemures to be taken to deal wirfr and 
satisfy the need of housilzg accommodation. 

BE it enacted by the Legislature of the State of Haryana in the 
Twenty-second Year of ;he Republic of India as follows :- 

4 

Wherher repealed or otherwise 
affected by Legislalion 

Amcndcd by Haryana ACL 8 of 1973' 
Arnendcd by Haryqna Act 47 of 1974I 
Amended by Hwyana Act 28 of 1976' 
Amcndd by Haryiiaa Aci 20 of 1979' 
Amcndcd by Haryana Act 27 cf 19806 
Amended by Haryana Act 10 of 1986' 
Amended by Haryana Act 10 o f  198gs 

1. For Statement of Objects and Reasons, see Haryana Government Gazette 
(Extraordinary), dakd lhe 30th Jaimary, 1971. page 122. 

3 

Short ticle 

The Haryana 
Rousing Board 
Act. 1971 

1 

Year 

1971 

2. For Sta~ement of Objects and Reasons, see Haryana Governmen[ Gazcute 
(Extraordinary!, dared thc 5-3-1973, plge 29d. 

2 

No. 

20 

3 ,  Fcr Sr~rernent of r)hjr~f< and Reasons, F P R  Harynna Governmenl Gazette 
(Extraordinary). dated the 22- 11-1974. page 1616. 

4. For Statemen1 of Objects and Reasons, see 1,Iary;lna govern men^ Gazctte 
(Extraordinary), daled thc 29-6- 1976, page 1142. 

5. For Sta~e~llent of Objects and Reasons, scc Haryana Government Gazerte 
(Ex traol-dinuy j, dated h e  2 1-4- 1979, page 17 i 5 .  

6. For Starement of Objecrs and Rcasons. see Harynna Government Gazctte 
(Extraordinary), datcd the 4-7- 1980, page 1254. 

7. For Sratcment of Objecls and Reasons, see Haryana Governmen1 Gilzette 
(Exrraordinary), dated the 76-2-1986. page 322.  

8. For Statement of Objects and Rcasons. see 1I;lryana Govcrnmcnt Gazettc 
(Extraordinary), dated the 7-3- 1989. paec 477. 
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( j )  "local -authority1' means a municipality constituted 
under the Punjab Municipal Act, 191 1 (Punjab Act 3 

. . .. of 19 1 1-1, or a Gram Panchayat constituted under rhe 
Punjab Gram Panchayat Act, 1952 (Punjltb,Act 4 of 
1953), or a Panchayat Samiti or a Zila parishad 
constituted under the Punjab Panchayat 'San~itis and 
Zila Parishads Act, 196 1 (Punjab Acr 3 of 196 11, or 
an Improvement Trust constituted under the  
Punjab Town Improvement Act, 1922 (Punjab Act 4 
qf 1922) ; 

( k )  "member" means a member of the Roard and includes 
the l[Chair.~n~n and !he Chicf .4Lnic:s:rator;] 

( I )  "premises"- means '[land! any building or part of 2 
. building and includes,- 

:. -(;) gardens, grounds and out-houses, i f  any, 
appertaining co such building or part of a bui idj ng 
; and .. ' 

(ii.) any fitting affixed to such'building or part of a 
building for thc more beneficial enjoyment 
therebf ; 

(nl) "prescribed" means prescribed by rules ; 
( 1 1 )  ~'prograinme''~means the annual housing programme 

prepared by the Board under section 23 ; 
(0) "regulations" means regulations made under 

scctiori 74 ; 
(p) "rent" means the amount payable to the Roard. in 

respect nf the occupation of the. Board's premises 
includes the charges for water and electricity payable 
in respect of water and electricity used or consumed 
in the premises ; 

( g )  "Srcrc.tary" means the Secretary of the Board ; 
( r )  "Tribunal" means the '~ribuaal specified under section 

46 ; and 
(A) "year" means the year commencing on Ihe 1st day of 

April and ending on the 3 1 st day of March. 

1. Substituted by Haryana Act 27 of 1980. 

2. Inserted by Haryana Act 8 of 1973. 
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C H A F E R  I1 
ESTABLISHMENT OF THE BOARD 

Es~ablish- 3. ( I )  Mth effect from such date as the Stale Government may, 
ment and by notification appoint in this behalf, there shall be established for 
cOnstiaLion carrying out the purposes of this Act a Bpard to be known as "the 
of Board. 

Housing Board, Haryana", with headquarters at such place as the State 
Government may specify. 

(2) The Board shall, by the name aforesaid, be a body 
corporate having perpetual succession and a common seal, and, subject 
to any res~riction by or undcr this Act or the rules made, thereunder, 
shall have the power to acquire, hold, administer and transfer propeily, 
movable or immovable, and to enter into contracts,md shall hy the 
said name sue or be sued and do all such things as are necessary for 
which it is constituted. 

(3) For the purposes of this Act and thc Land Acquisition 
Act, 1894, the Board shall be deemed to be a local authority. 

Explanation.-The purposes of this Act referred to in sub-section 
(3) include the managemen1 and use of lands and bui [dings belonging 
to or vesting in the Board under or for the purposes of this Act and the 
exercise of its rights over and with respect to such lands and buildings 
f o ~  the purposcs of this Act. 

' [ (4 )  The Board shall consist of a Chairman, Chief 
Administrator and such orher members not more than twcIvc and not 
less than six, as the Stale Government may, from time to time, by 
notification. appoint: 

Provided that !he Chief Administrator shall be appointed from 
amongsl officers of [he rank oi Head of chc Deparlment or Jo in t  
Fecrctzy ~f the State Gove.~~sr.!.] 

(5) The '[Chairman, [he Chief Adminjstrator] or a member 
may a[ any timc rcsign his orf'ice by submitting his resignation to the 
State Government : 

Provided rhat the resignation shall not take effecr until1 it is 
accepted. 

(6)  Until [he  Board is  established and constituled in  
accordance with the provisions of the preceding su b-sec tions, the State 
Government may constiture a Eaal-d consisti~~g of one pmson, who 
shall bc an officer of the State Government, to be appoinred by the 

I .  Subsli~uted by Haryana :jut 8 of  1973 and iurrher substituted by llaryana 
ACI 27 of 1980. 
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State Government, and a Board so constituted shall, as from the 
commencement of this Act and for a period not exceeding one year 
from such cornmencemen t, be deemed to be the Board estabIished and 
constituted for the purpose of carrying out all the provisions of this 
Act. 

4. The East Pun~ab Urban Rent Restriction Act, 1949, shall not Nan- 
apply nor shall be deemed to have ever applied, to my  land or building applicability 

belonging to cr vcsting in  the Board undcr or for dht: purposes of this OfEah' 
Punjab Acl3 Act and as against the Board to any tenancies or other like relationship 
ui 1919, 

created by the Board in respect of such land or building but shall apply 
to any land or building let to the Board. 

'[S. The Siaie Govel-r~menl may, from time to Lime, grant to the Leave OE 
Chiiiiman and the Chief Adrninisuator such leave as may be adnjssible absence of 

under the rules made under this Act and any person whom the State Chairman 
and Chief Gnvernmen t appoints to act for the Chairman or the Chiei Adminiwaror 

during such absence on leave shall, while so acting, be deemed, for a1 l ismator. 
purposes of this Act, to be the chairman or the Chief AdminilraLor, or 
the case ,may be.] 

6. ( 1 )  A person shall bc disqalified foi being appointed or for Disqualifica- 
conlinuing as the Chairman or member of b e  Board, i f  he,- tions. 

(a)  holds any office or place of profit under the Board ; 
(b)  is of urlsound mind ; 
(c)  is an undischarged insolvent ; 
(cl) has, dircctly or indirectly by himself or by any p m e r ,  

any share or interest in any contract or employment 
with by or an bci~ilr 01, the Board ; 

(e)  i s  a Director or a Secretz;., h~anagcr or c:l;ci ~dancd 
officer of any incorporated company which has any 
shn1.e or inlcrest in any corllract or empf oy ment with, 
by or on behaIf of, the Board ; or 

(f) has bccn convicted of ally offcnce involving mural 
turpitude. 

'[(g) in the opinion of the Statc Govcrnment- 
( i )  has become incapable of acting ; or 

( i i )  is otherwise unfit to continue as a mcmber.] 
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(2) A person shall not be disqualified under clause (dl  or 
clause (e)  of sub-sec tion ( I )  or be deemed to have any share or interest 
in any contract or employment within the meaning of the said clause, 
by reason only of his or the incorporated company of which hc is a 
Director, Secretary, Manager or other salaried officer, having a share 
or interesi in any newspaper in which any advertisement relating to 
the affaim of [he Bnard is inserted. 

' . (31 A person shall not also be disqualified under clause (d) 
or clause ( E )  of sub-section ( I )  or be deemed to have any share or 
interest in my incorporated company which has any sharc or interest 
in any contract or employment with, by or on behalf of, rhe Board, by 
rcasoa c d y  ~f his bcii;g z shareholder of such czlmpsny : 

Pruvillzd that such person discioses io ~iie S tali: Guvenlr~ie~~t the 
nature and extent of the shares held by him. 

Terms of 7. (1 )  Every member shall hold office for a. period of three 
office and years from the date of his appointment : 
ccndI!icns cf 
service. Provided that after the expiry of the period of his appointment, a 

person shall be eligible for-reappointment as a member., 

(2) EIjery member shall receive such salary and allowances as 
may be prescribed. , , 

(3) The salary and allowances to rhe members shall be paid 
from the fund of the Board and such salaries and a1 lowances and other 
conditions of service shall be such as may be prescribed. 

'[Chairman, '(7A. Notwithstanding anything contained in section 3 or section . 
Ch id  r26min- 
i s t ra~or  and 

7 or any other provision of this Act, the 2[Chairman, Chief 

other mem- Administrator and other membcrs] of thc Board shall hold office during 
hers] to hold the pleasure of the State Government.] 
office during 
pleasure o f  
S~arc G o ~ c m -  
mcnr. 

Filling of 8. ( 1 )  If a vacancy occurs in the office of '[Chairman, Chief 
Vacancies. Adrninisrrator or other member] by death, resignation. removal, 

disqualification or otherwise, the vacancy shall hc filled by the Slate 

1 .  Inserred by Haryana Acl 20 of 1979. 

2. Substituted by Haryana Act 27 of 1980. 
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Government b y  appoin ling a new '[Chnimnn, Chief Administrator or 
other-mchlber 1 to that office. 

(23 A '[Chairman, Chief Administrator or other. mcrnbcr 1 ,. 

appointed ta'fill the vacancy shall, notwithstanding anything contained 
in section 7,holdofficefor theunexpiredpo~ionof thetennofhis  
predecessor. 

, - . ,  9. No disqualification of, or defect in the appointment of. any PrnceecIing~ 
person aciing as '[Chairman, a Chief Administrator] or a member shall pra~umed 10 

be deemcd to vitiate any act or proceedings of  he Board if such act vr go* 

proceeding is othenvise in accordance withthe provisions of this Act. valid. 

10. If. any member of the Board other than rhe '[Chairman and Temprlr~ry 
the Cniei Administrator] is by infirmity or otherw~se rendered absenceof 

tcmporari!;! inczpablc of perfoming his dub or is ksc111 on leave or mcmkrs, 

on any othwground not resulting in the cessation of his membership, 
the Sratc .Government may .appoint another person to officiate for him 
and.p.erform his duties under this Act. or any rule or regulation made 
thereunder. 

, 11. ( I )  The State Government may appoint a,Secretary of the Officers and 

Board , , ,  on Such terms and conditions 'of service as it may deem f it .  szrvants of 
Board. 

(2; The Board may crcate such other posts and appoint such 
other oficers and servants thereto as i t  may consider necessary for the 
efficient discharge of its duties : 

3[Provided that the previous sanction of the State Government 
shall be- obtained for this purpose in respect of such categories of posts 
as may be specified by it from time to time, by notification.] 

(3) Subject to thc p~ovisions of sub-seciion ( I  j, the co~ldii iu~~s 
- of service, runciions and duties of the officers and ser~an LS o1 the B w d  

shall be such as may be determined by repulalions. 
12. (1 )  The State govern men^ shall esrablish a Contributory Frovident 

provident Fund for the officers and servants of the Board and such Fund. 

P1.uvidcni Fund (hercinafler called "the F u n d )  shall, notwithstanding 
anything contained in section 8 of  he Providcfit Fund Act, 1925, be 
deemed to he a Government Providcnt Fund for the purposes of the 

d said Act. - .  - 

1 .  Substituted by m y m a  Act 20 of 1980, 

2. Substiluted by Iiaryana Act 27 of 1980. 

-3. Substilutcd by Haryana Act 10 of 1989. 
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(fJ the minutes of the proceedjngs of each fieeting shall 
be recorded in a book to be provided for the purpose 
and a copy of such minutes shall be forwarded to the 
State Government in the deparbnent concerned. 

16. ( 1 )  The Board may associate with &elf, any person whose Association 
assistance or advice it may dccm fit for carrying into effect any of the of persons 

provisions of this Act. with Board. 

(2 )  A person associated with the Board under sub-section 
(1) for any purpose shall have the right to take part i n  the meetings of . 

the Board relevant ro that purpose, but shdl not have the right to votc. 

(3) Tilt: S taie Governme~it may, by order, depute iis 
representatives to attend any meeting of he  Board, on such ikms ur subjects 
as the State Government may specify, but such' representatives shdl not 
have the right to vote. 

17. The Board may enter into and perform or require the Power to 

of all such contracts as it may consider necessary or expedient make 

for carrying out any of the purpnses of this Aet. conuacts. 

'118. (1)  Every contract shall be made in the name of the Board Execution of 

by '[the Chief AdrninisQtor] or such otbcr officcr of the Board as : 
may be authorised by it: 

, , 

Provided that no contract involving an expenditure of  twenty lakhs : 

rupees or more shalI be made without the previous sanction of the 
State Government.] 

(2) Sub-section ( I )  shall apply to every varialion or 
abandonment of a contract bi'estimatc as weli as to an original contract 
or estimare. 

(3 )  Every contract "[fbr and1 on behalf of the Board shall,. 
subject to the provisions of this section, bc entercd into in such manner , : 

and form as may be prescribed. , , 

[QJ h contrzkt nbt bade or executed 3s provided ir: this 
section and the rules made there under shall not be binding on the . 

, , , Board. 
1[19, * * * * * 

. . ,  , . 
* "1 

. 1 

1 .  Substituted by Haryana ACI 8 of 1973. 

2.  Ornilred by Haryana Ac[ 8 of 1973. 

3. Subsliruled by Haryana Act 27 or 1980. 
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:rjatlcr lo br: 
prnvjded for 
by hnusine 
schemes. 

HOUSING SC-mM!2 

20. ~ u b j e c i  . to , , .  the provisions of this Act and subject to the control 
of the ~ t n t e : ~ d v ~ r n i e n t ,  . , . I. the Board may incur expenditure and undertake 
works in any area for the framing and execution of such housing 

, ,. , 

schenlcs as it may consider necessary from time to time or as may be 
, , 

entrusted to it -by the State ~dvernmen~.  

i i .  ~ o t w i ~ h s t i n d i n ~  anything contained in my other law for the 
t i  me being in force, a housing scheme may provide for all or any of the 
follobing matters, name1 :- 

a )  acquisitipn , . by purchase, exchange ,, , or otherwise of any 
proper!y Iiecesszy lor zr zffectcd by thc zxccuiion ul' i i l ~  

, , schemi, ; '- 
:' ( b ]  acquisiuon bypurchase, exchange-or otherwise of any land, 

divisibn of the  same into plots and the sale thereof after 
developing il or orhenvise to co-operative societies or, other 
persoris;, iri accordance with the scheme ; ' ,  ' 

(c) l a $ n g o r r e ~ l a y i n g o u t o f ~ y  iandcomprisedin thescheme 
P 

d distributidn or 'reidi'stribution of sites belonging to owners 
' - OF property comprised in the scheme ; 
( e )  the closure or demolition of dwe:llings or portions of 

- ! dwellings unfit for human habitation ; 
(f~"'demo1ition of obstructive buildings or. portions of 

buildings ; 
. , 

' (8) ice coiiiiiubtioll and re-cohstructibn of buildings, rheir 
i~iainbnancc and prcscfiarion : '  

( A )  sale, letting or cxchange of any property comprised in the 
scheme ; - ,  . , 

(i) construction ind alteration of streets and back lanes ; 

, { j j  drainage, water-supply and lighting of the area included in 
the , , scheme ; 

(k) parks, playing ficlds and open spaces for the bcnefi~ of any 
area comprised in the scheme and the enlargement of 
existing parks, pliying-fields, open spaces and 
approaches : 
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( I )  sanitary arrdngeAent required for the area comprised in , 

the scheme, including the conservation and prevention of 
any injury or-contarnina~ion to rivers or other sources and 
means of water-supply ; 

( m )  accommodation' for any class of inhabitants, industries, 
institutions, offices, local authorities, Co-operatives or, 
corporate bodies ; , I 

(n) advance of money for the purpose of the scheme ; 
(ii), 'facilities for communication . . ,  and transport ; 

( p )  co1lection"of such information and statistics as may be 
necessary for the purpose o f  this Act ; and 

(q)  any other matter .for which, in the opinion of the State 
Government, it is expedient to make provision with a view 
to provide housing accommodation and, or, to t he  
improvement or development of any area comprised in the 
scheme or any adjoining area or the general efficiency of 
the scheme. 

- ~x~h,laiion.-~or the of this section the State 
Government may, on the recordmendation of the Board. by notification, 
specify area surrounding or adjoining the area included in a housing 
scheme to be the adjoining area. ' 

22. ( 1 )  No housing scheme shall .bCmade under this Acc for, 
any area for which an improvement ~Chkmk hasken sanctioned by the 
State ~overnment under the Punjab Town Improvement' Act, 1922,'or 

I any other enactment for the time being in  force, nor any housing scheme 
made under this Act shall contain an)isng which is inconsistent with', 
m y  of the rnatkr inc!=ded in' 2 tnl:n pl&njng scheme sanctioned by 

a the State Government under the Haryana Municipal Act, 1973, or other, 
enactment for the t h e  being in forcc. - I . , .  ,: 

(2)  If any dispute arises yhether.a h,ousing scheme,,mar;Iq: 
under this 'Act includes any area included in improvement scheme 
saicriohcd undcr any enanctrnent referred to i n  sub-section ( I )  or 
contains anything inconsistent with any matter included i n  a town 
planning scheme sanctio&d undei (the ~ a r ~ a n a  Municipal Acr; 19731; 
nr any nf her ~ .~) :~c tm '~ .n t  for the tiin& h c i q  ir! 'forck, : f h ~  same shall he 
referrcd to the State . Government , .  yrhosc decision shall be final. - ' 

I . .  

No housing 
schcrne to be 
made for area 
included in 
irnprovctnent 
scheml: c; b2 

inccnsis~ant 
wilh ~ovr-  
planning 
scheme. 

. . . . 1. Substiluted by Haryana Acr 77 of 1980. 
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: 23. ( 1 )  Before the first day of December in each year, the Board 
shall prepare and forward to the State Government in such form as may 
be prescribed,- 

(i] a programme ; 
(ii) a budget for the next year ; and 

( i i i )  a schedule of the staff of officers and servants already 
employed and to be employed during the next year. 

(2) Theprogrammesh~lconta~n,- 
(i) such particulars of housing schemes' which the Board 

proposes to execute ,whether in part or whole during 
the next year as may be prescribed ; 

( i i )  the particulars of any' undertaking which the Board 
to organise or' execute during the next year 

for the  purpose of the production of building 
materials ; and ,, 

(iii) such other particulars as may be pre'scribed. 

(3) ,The budget shall contain a statement showing the 
estimated receipts and expenditure on capital and revenue accounts for 
the next year. 

24. The State Government may sanction the programme budget 
and the schedule of the staff of officers and servanls forwarded to it 
with such modification as it deems f i t .  

25. The State Government shall publish the programme 
sanctioned by it  under section 24 in the Official Gazette. 

26. The Board may, at any time. during [he year, in respect of 
which a programme has been sanctioned under section 24 submit a 
supplemen~ary programme and budgel and the additional schedule of 
the staff, if any, to rhe Stare Govcmmenr ahd the pl-ovisions of scctions 
24 and 25 shall apply to such supplcrncntary programme. 

27. The Board may, at any time, vary any programme or any 
pan thereof sanctioged by rhe Statc ~ i ~ v e m h e n t  : 

Fruvi Jed hat  uo such vuiaiion sllall be made-if i t invnlvks an 
expenditure in excess of ten per centum of the amount as o~iginalIy 
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sanctioned for lhe execurion of any housing schemc included in such 
programme or affects its scdpe or purpose. 

28. Afler the programme has been sanctloncd and published by 
the State Government under sections 24 and 25, the Board shall, subject 
to the provisions of section 27, proceed to execute the housing scheme 
included in the programme. , 

29. (i) &fore proceeding to execute any housing scheme under 
section 28, the ~ o & d  shall by notification publjsh the scheme. The 

, notification shall specify that the plan showing the arca which is 
proposed to- be included in the housing scheme and the surrounding 
lands shall be open to inspection of the public at all reasonable hours 
at the  office of the Board. 

(2) if within iwo weeks from the date of the publication of 
the housing scheme any person communicates in writing to the Board 
any suggestion o r  objection relating to the scheme, the Board shall 

- I .  . 
consider such suggestion or objection and may modify the scheme as 

I .  

it thinks fi t .  

(3) The Board shdl then by notification pubiish rhe finaI 
scheme. The notificatibn shall specify that the plan showing the area 

' included in th'e final scheme and the surrounding lands and other 
particulars as 'may be prescribed shall be open to inspection of the 
public at dl reasonable hours at the office of the Board. 

(4 )  The publication of a notification under sub-sectiou (3) 
shall be coiciusive evidence that the said scheme has been duly framed. 

. 30. (11 Whenever any street, square or other land, or any part 
thereof, situated in any area of a locaI authority and vested in the local 
authority, is required for the purpose of any housing scheme sanctioned 
by the State Government, the Board shall g v e  notice accordingly to 
the local i ~ t ' h & r i l ~ .  

(2) Where [he local aulhority concurs, such street. square or 
other liind, or part thereof. shall vesr in the Board. 

Srrnc~ioncd 
hvusing 
scheme to be 
exeau~ed. 

TransFcr to 
Board for 
p t 1 r p o 3 ~ ~  oi 
housing 
schemri. ( 1  ' 

larid vesrcd 
i r ~  a l v i c i  

authori I).. 

(5') Whe.re here is any dispute thc matter shall be referred 
to [he Stale Government. The Statc Government shall, after hearing 
I l le pi-;ies, dcclde, the matter. Tne declsiu!~ of ilje Sifii~ C~t.i;i~icer;T 
shall be find. If thc Srate tiove&m decides i h a ~  such s~rcct, squnn: 
or land shall vesr in the Board. it shall vest' accordingly. 
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: > '  

(4 )  Nothing in this section shal1"affect the rights- or powers 
of the local authority in o; over any -drain b r w  a ~ e r  works in such s a t ,  
square or land. . ' ;.., ,! .... 

31. ( I )  Where any la id ves't's4in the Board under the provisions 
of section 30 and the Board makes ideclaration that such land shail be 
retained by the Board only untilit revests in the local authority as part of 
a s m t  or an open space under sation 34, no  compensation shall be payable 
by the Board to the local authority in respect of that land. 

(2) Where ghy land vests in the.Board under section 30 and no 
declaralion is made &der sub-section (1) in respect of the land, the ~ o a r d  
shall pay to the local authority as cornpensarion a sum equal to the 
value of such land. ' 

(3) If, in any case where the Board has made a declaration in 
respect of any land under sub-section ( I ) .  the Board retains or disposes of 
the land contrary ro the terrtls of the declaration so that the land does not 
re-vest in the local authority, the Board shall pay to the local authority 
compensation in respect of such land in accordance with the provision5 of 
sub-section(2). ; . \ 

32. - ( I )  T ~ C  ~ o a r d  may turn, divcn, discontinue the public use of, < 

o r p e ~ h e n t l y  . < . .  close, any public srreet vested in jl or. any part thereof. :. 
(2) Whenever the Board discontinues the public use of, or 

perrnifientl closes, any public;,slree t vcsted in it or any prn thereof, i t  
shali, as'fak as pracucable, provide some other reasonable means of access 
! l ~ ; b e  substituted jn Lieu ,of rhc use, by those entitled, of the street or part 
thereof and pay, reasonable compensation to every person who is enlitled, 
othqnvise than as a mere member of the pubiic, to use such street or part 
as means of access and has suffered darhage from such discontinuance 
or closing. 

($1 in determining the cornpensat& payaQe to any person 
under sub-secuon {Z), the Board shall tnake allowance for any bellefit 
accruing lo him fro111 [IIG consrruction, provision 01' iln@nvt=nle~~r of any 
other public strcct at or about thc same time that the pub1 ic streel or part 
: h ~ i ~ , d ,  ~ i i  ZCCOLiiil ~f )'~hich rhLcampnsaii"n is p d ,  is disc~i;:iiiiicd 3;- 

' -. . . 
, - closcd. 

. . ,  . , 

(4.) When any public street vesied in the'Boa-d is permanently 
closed under sub-section (I), th'c' Board may sell- or lease so much of 
the same as is no longer required. , . 
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33. If there is any dispure as to whether any compensation is 
payable under section 32 or skction 32 -or as to  the amount of 

4 compensation payable under section 31 or section 32, as the case may 
bc, the matter shall be referred tb thc Tribunal. 

34. ( 1 )  Whenever the State Government is satisfied,- 

(o) that any street laid out or altered by the Board has 
been duly levelled, paved. metalled, flagged, 
channelled, sewered and.drained in the manner 
provided in the programme sanctioned by the State 
Government under section 24 or varied under section 
27 or modified under section 29; 

(b)  that such lamps, lamp-posts and other apparatus as 
the local authority considers necessary for the lighting 
of such street and as ought to be provided by theBoard 
have been so provided ; and 

(c) that water and other sanitary conveniences have been 
duly provided i n  such street.; 

the State Government may declare the street to be apublic street, and Ihe 
street shall thereupon vest in the local authority and shall thenceforth be 
maintained, kept in repair, lighted and cleaned by the local authority. 

(2 )  When any open space for the purposes of ventilation or 
-recreation has been provided by the Board in executing any housing 
scheme. it shall on completion be &ansferred Lo the local authority 
concerned, by resolution of the B'o&~ ,  and shall thereupon vest in. and be 
maintained at the expense of, the local authority. 

. , 
(3) If any difference of opinion arises between Che - ~ o a r d  

and the local authority in respect of my matter ~cierrsdio in the 
foregoing provisions of this peclion the matter shall be referred to the 
State Governmeni whose decisioil sl lal  l be finai. 

35. Tt shall be thc duty of the Board to take measures with a view 
to expediting and cheapening construction of buillngs and thc Board 

. ' -.-. ,,,,y for that purpose do sl! thing: fx- 

(n,l 1-~nificatinn , simplifivation and standardisation of 
building materials ; 

ib) encouraging pre-fabricaliun and mass pruduciion of 
house components ; 

Reference lo 
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(c) qrganising or undertaking the production of buil lng 
I . materials required for.the housing schemes ;, 

. . 

(;1) encouraging rcsearch for discovering cheap building 
materials and evolving new methods of ecoriomic 
construction ; 

(e) securing a steady and 'sufficient supply of workmen 
trained in the work of construction .of buildings. 

~ o a r d  to 36. The Board shall, if the State Government so directs, and subject 
assume to the general control of the State Government, assume management of 
management all or any of h e  lands requisitioned by or under authority of the State 
O f r ~ u i s i -  Government. , 

honed lands. - . .  

Reconslitution 37. A housing scheme may provide,- 
of plots. (a)  for the formation of a reconstituted plot by the 

alteration of the boundaries of an original plot ; 
(b )  with the consent of-the owners that two or more 

original plots each of which is held in ownership in 
severalty or in joint 'o~nershi~ shall, with or without 
alteration of boundaries, be held in ownership in 
common as a reconstituted plot-; 

(c)  for, the allotment of, a plot of any owner dispossessed 
of land in furtherance of the housing schcme ; and 

(d)  for the transfer of ownership of plot from one person 
to. yother. 

Schemes 38. The prbvisions of &tion 21 and sections 23 LO 29 (both 
lo inclusive} shall hot be applicable to any housing scheme entrusted to the 

Board by 
Sate 

Board by the State ~overn&ent except to such extent aid subject to such 

Govcrnmenr modifications as may be specified in any geneml or speci a, order made 
by the State Government aiid eve.ry such order sh,dl be published in  
the Official Gazette. 

CHAPTER IV 
ACQUISITION AND DISPOSAL OF LAND 

Power lo 39. ( 1 )  The Board may enter into sn ~gt:elnenl wit11 any person 
purchase. _ _  or the State Government for the acquisition from him by purchase, leasc 
LUhL U1 

acquire land. or exchange, of any land which is needed for the purposes of a housing 
:c>.ezk cr ;:;I Interest'i:: such !and c: fcr cc~.pens:~cg the cs:lccrz zf 
any such right in respect of any deprivation thereof or interference 
thcrewi th : 
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: '[Provided that the prevlous approval of the Slate Government 
shall'be obtained in case of purchase or exchange involving land worth 
more than fifry laks rupees or lease for more than five years : 

Provided further that in case the land is purchased from or 
exchanged with the Haryana Urban Development Authority, no approval 
of the Srate Government shall be necessary.] . . 

(2 )   he Board may, from such date as the State Government 
may appoint by notification in this behalf, also take steps for the 
compulsory acquisiiion of any land or any interest therein required for 
the execution of a housing scheme in the manner provided in the Land 
Acquisition Act, 1894, as. modified by this Act; and the acquisition of 
my land or any interest thcrcin for the purpose of this Act shall be 
deemed to be acquisition for a public purpose within the meaning of 
the Land Acquisition Act, 1894. . , 

40. (11 When by the making of a housing scheme the value of Bet~ermcnr 

any land in the area comprised in the scheme will, in the opinion of the chargm- 

Board, be increased, the Board in framing the scheme may declare that 
betterment charges shall be payable by the' owner of the land, or any 
person having an inten% therein in  respect of- the increase in value of 
the land-from the execution of the scheme: 

(2) Such increase in value shall be the amount by which the 
value of the Iand on the completion of the execution.of the scheme 
estimated as if the 1and were clear of the buildings exceeds the value 
of the land prior to the execution of the scheme esrimated in like manner 
and the betterment chargesm shall be one-half of such increase in value. 

(3) Such betterment charges shall also be leviable in respect 
of any land not comprised in the scheme but adjacent to the area 
comprised in the scheme. 

( 4 )  NoP?:iL!star.ding anything contained in sub-sections (1) 
and (31, in respect of any l&d used for agricultural purposes at the 
rime of h e  execurion of the schemes the kttc-mcnt charges shall he 
leviable by the Board in accordance with such procedure as may be 
prescribed, only after such land is used, or converted for use for non- 
agricultural purposes. 

41. (1) The Board shall give nolice in the prescribed Pvrm Lo Nolice IO 

any person, who is the owner of 01. has interest in the jand i n  respect of Pcrjon iiabic 

which the bctterrncnt charges are to be levied and shall give such person Forbe""r- 
men( chnl-grs, an opportunity to be heard. 

1. Substirurcd by Haryana Act 10 of 1989. 
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(2) After hearing such person or if such person fails to appear 
after the expiry of the period within which such person is required lo , 

appear before the Board, the Board shall proceed to assess the amount of , 
' . .; 

betterment charges. . . 

(3) Where the assessment of betterment charges proposed by 
h e  Board is accepted by the person concerned within the periodpescribed, 
 he assessment shall be final. ' ,  

. , 

(4) If the person concerned does not accept the assessment . . 

proposed by the Board, the matier shall be referred to the Tribunal. 

(5) The Tribunal shaU;after holding an enquiry and aftq hearing 
rhe person concerned, assess amount of the betterment charges 
payable by the person. 

Agreemenl 42. (1)  Any person liable to pay betterment charges in respect 
lor payment of any land may at his option, instead of paying f he spme to the Board, 
of bettermenr 
c hargcs. execute an agreement with the Board to leave the payment outstanding 

as a charge on his interest in the land, subject to the payment in perpetuity 
of interest at such rate as may be prescribed. 

(2) Every payment due from any person in respect of 
betterment charges and every charge referred ro in sub-section (1) shall, 
notwithstanding anything contained in  any other enactment and 
notwihstanding the execution of any mortgage or charge , created either , . 

before &after rhe commencement of . this , ~ c t ,  be the fin[ charge upon the , 

interest of such person in such land. 

Recovery of 
betterment 
charges. 

Pnwer to 
dispose of 
land. 

43. All sums payable i n  respect of my land by any person in 
respect of betterment charges under section 40 or by any person under 
an agreement under section 42 shall be recoverable on behalf of the 
Board as arrears or' land revenue. 

44. Subject to any rules made by thc &a& Government under 
this Act, the Board may retain, lease, sell, exchange or otheniise dispose. 
of any land, building or othcr propcrty vested in i t  and situate in the 
area comprised in any housing scheme sanctioned under'this Act. 

45. (1 )  Where by the making of a housing scheme, any plots . 

comprised in rhc area inciucied in Lhe sdlcror: a lc  ~~consiiiuied oi ail7 
penon is dismssesed, the Board shdl'after making such inquiry as it  thinks , ' ' 

fit  award to ;he person affected by such re-constitution or dispossession 
such compensation as it deems reasonable. If the person is dissatisfied 
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wj th the decision of the Board in the matter, he may inform the Board 
accordingly. The Board shall, thereupon refer the matter to the Tribunal. 

* 
(21 ,The Tribunal shall then after making an inquiry determine 

the amount of bomienbation and dinct  the Board to pay the  tame ro the 
" . . 

person concerned. 
, ,  , 

CHAPTER V 

TRIBUNAL 

46. The Tribunal- shall be the District Judge having jurisdiction Tribunal 
4 

in'ihe area concerned. 

"47.TheTribunalsliall- -. , . Duties of 
. Tribunal. . a decide whether any compensation is payable under . 

section 31 ; 

(bJ decide the amount of compensation in matters 
referred to it under section 33;' 

(c) decide disputes relating to betterment charges refemd 
to it  under section 41 ; 

(dl decide disputes and the amount of compensation to 
, , be awarded-under section 45; and 

re) decide such othcr matters as may be prescribed by 
rhe rules made in this behalf. 

48. (1) In making enquiries the Tribunal shall have and exercise, 
as far as may he, the same powers and follow the same procedure as 
u n d ~  the Code of Civil Procedure, 1908. , , 

(2) Every order made by the Tribunal €or the payment of 
money and for the deliwry of the possession or rernova of any structure 
shali be cnforced by the District court as if it were the decree of rhc 

- said Court. ' 

(3) The p.rnceedings before the Tribunal shall be deemed to 
be judicial proceedings within the meaning of sections 193 and 228 of 
the Indian Penal Code. 

a n  m a  4r. 1 r l r ;  &cisioir &:If i h ~  Ti"lhiiiia1 Gii  any ;I;iit:zr ic[~md := i t  
under this Act shall, subject to the provision of section 50, be final. 

Powers of, 
and 
procedure 
before 
Tribunal. 

"erisiar! cf 
Trjbunal 10 

bc final: 
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Appeal to 50. The Board or any person aggrieved by a decision of the 
the High Tribunal may within three months from the dare of the decision, or 
Coun . such further time as the High Court may for'sufficient cause allow, 

appeal to [he High Court and the High Court shall pass such orders on 
the appeal as it thinks f i t .  

CHAPTER VI 

POWER TO EVICT PERSONS FROM BOARD P E M S E S  
Power ro 51. ( I )  If the competent authority is saiified,- 
evict persons 
from board (a) that the person authorised to occupy any Board 
premises. permises has- 

(i) not paid rent lawfully due from him in respect 
of such premises for a period of more than two 
months ; or 

(ii) sublet-, without the permission of the Board the whole 
or any part of such premises ; or 

(iii) otherwise acted in contravention of any of the' 
terms, expressed or implied, under which he is 

,. . a .  authorised to occupy~such premises ; or 

(bJ that any person is in unauthorised occupation of any 
Board premises ; 

the competent authority may, notwithstanding anything contained in 
any Iaw for the time being in force, by notice served by post or by 
affixing a copy of it on the outer door or some other conspicuous part 
of such premises, or in such oiher manner as may be prescribed, orddr 
that person as welt as any othcr person who may be in occupation of -' 

the whole or any part of thc premises, shall vacate. them within one 
month from the date of the service of the notice : 

Provided that n o  such order shall be passed unles-s the person 
has been afforded an opportunity to show cause why such order should 
not be made. 

(2) If any person refuses or fails to cnmply with an order 
made under sub-section ( I ) ,  the competent authority may evict that 
yzlut:~tl fl-tc~rn, ;,ill: takc passessioii of the pi~irii:~: afid r;;~:; f ~ r  :h:: . 

purpose use such force as may be necessary. 
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(3)  If a person, who has been ordered to vacate any premises 
under sub-clause ( i )  or subclause (iii) of clause (a) of sub-section ( I ) ,  
within thirty days of t h e  date of service of the notice or such longer 
time as the comperent authority may allow, pays <to the Board the rent 
in arrears or carries out or otherwise complies with the terms 
contravened by him to the satisfaction of the competent authority, as 
the case may be, the competent authority shall, in lieu of evicting such 
person under sub-section (2), cancel its order madk under sub-section 
( 1 )  and thereupon such shall hold the premises on the same 
terms on which he held them immediately before such notice was served 

.. on him. , - 
52. (1)  Subject to any ruIes made by the State Governemnt in 

this behalf and without prejudice to the p'rovisions of section 5 1, where 
any person is in arrears of rent payable in rehpecrof any Board premises 
'[ or arrears of instalrnents payable in respect of any loan advanced by 
the Board for construction, reconstructioi.1 or repair of a house] the 
competent authority may, by notice served by fist or by affixing a 
copy of i t  on the outer door or some other conspicuous part of such 
premises or in such other manner ,as .may be prescribed, order that 
person to pay the same within such tike not being less than thiry days 
as may be specified in the notice. If such person refuses or fails to pay 

---the arrears of rent Z[or the arrears of instalrnents of loan] within the 
time specified in the notice, such arrears may be recovered as arrears 

. .  . 
of land revenue. 

(2) Where any person is in unauthorised cccupation of any 
Board premises, the competent authority may, in the prescribed manner, 
assess such damages on account of the use,and occupation of the 
premises as it may deem fit, and may b y  notice ';&ed by post, or by 
affixin'g a copy of i t  on the outer door or some brhei conspicuous part 
of such premises or in such other manner as may be prescribed, order 
that p i o n  to pay the damage within such, ti&i not being leis than 
thirty days as may be specified in the notice.:lf&ny &on refuses br 
fails to pay the damages within thc time specified in .the notice, 'the 
damages majr be rccovcrcd from him as arrears of land revenue. 

53, ( I )  Without prejudice to the provisions of  section 51 any 
pgrsorl, &llo is an cl~lployee of the State Go-~emment of a I ~ c a l  authority 
2nd who has bccn allotted any Board premises, may execute an 
agreement in favour of the State Government providing that the State 

1. Insertcd by Haryana Act i ir of 1989. , ,.:. , . . I . .  

Z Inserted by ihid. 
3. Substituted by ibirl. 

Power to 
recover 
'[rent, loan] 
or damages 
as arrears of 
land revenue. 

Ren~ io bc 
recovered hy , 

deduc~ion 
fl.orn salary 
or wages rg , 

I ':I 
ceriaifi ,c;lSCS. , .. . . '  
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Government or the local authority, as the case may be, under or by 
whom he is empidyed, shall be competent to deduct from the salary or 
wages payable to him such amount as may be specified in the agreement 
and to pay 1he-8mount so deducted to the Boanl i n  'sabsfaction of the 
rent due from him in res'pect of the Board premises allotted to him. 

(2) On the execution of such agreement, the State 
Government or local authority, as the case may be, shall, if so required 
by the Board by requisition in writing make the deduction of the amount 
specified in the requisition from the salary or wages of the employees 
specified in the requisition in accordkce w$h the agreement and pay 
the amount so deducted to the Board. 

Penalty. , '[53-A. { I )  If any Gaunt due under the Act -or the rules made, 

I .  

the?eunderis not paid by,& person in compliance with the orders of 
the competent authority, such authority may, after giving such ,person 
an opportunity of being heard. impose upon him a penalty not exceeding 
twenty-fige-per cent of the amounr: due, if it has reason to believe that 
the person liable to pay rhe amount has wilfully failed to pay the-same. 

(2) If the penalty imposed under sub-section ( I )  is not paid 
. . 

within a period of thirty days the same shall be recoverable'as arrears 
of ]gd.kevenue.j 

Appeal. '[54.(1/ Any person aggrieved by an ordcr of the competent 
authority may within thirty days from the date of- 

(i) [he service of notice under section 51 or section 52 ; 
or 

(ill the imposition of penalty under section 53A; . , 

prefer an appeal to the 3@cputy Commissioner of the District in which 
thepremisesof theBoud arcsjtua!cdort~anynthernffic:r: ac the . 

State Government may appoint in this behalf ] : 
Piovidcd that thc a p ~ l l a t c  officer miy entertai11 the appeal dter . 

thc c ~ p i r y  of the said periad of thirly days, if he is satisfied that the 
appellant was prevented by sufficjent cause from filing thc appcal i n  
time.] 

(2) Where an appeal is preferred under sub-section ( I ) ,  the 
appellate officer may smy rhe enforcement of the order of the comperenl 
z:h~i-j:v fsr such p e ~ o d  Z T I ~  G:: S U C ~  I O Z ~ ~ ! ~ E R S  39 hc deems !l!. 

1. Inserted by Hnryana Act 47 of 1974. 
7. Subs~iturcd by ibid. 
3. Subsutured by Haryana Act I n  of 1989. 
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(3) ESery appeal under this sectid shall d e  dis&sed of by 
the appelIa~e officer as- expedi tiously as 

55. (i) Siive as othcrivis~ er.!;~c~:;Ijr prvvided in  (his ACL, cvcry Ftnaliry 01 

order made by a competenr authority or an appellate officer under this ordersand 

cililpir;~ d d i  LC f i n d  anti shaii noi bc uaikir in qucsiion in any originai ""' 
jurisdicrion 

suit, application or execution proceedings. of Civil 
(2) No Civil Court shall have jurisdiction to entertain any Courts. 

suit or proceeding in respzct of any matte; bf which the co@xancc 
cm be taken .of &id disposed 01 by any aulhority, ernpoweied by this 
Act or the rules made thereunder. 

FlNAyCE, ACCOUNTS A N D  AUDIT 
56. (i) The Bohd shall have a fund calied the Housing Boqd 

Fund. 
(2)  Tie i3nzrci mzy zccept grmts ,  subvent:ons, donnrior,~ arid 

.gifts from the CenM Government or Staie ~ o v k m e n t  or a local autl~ority 
or any individual or body, whether incorporated or not, for all or any of 

- ' .  the purposes of this Act. 

(3) All moneys received by or on behalf of the Board by 
virtue of,this Act, all proceeds of land or any other kind of property 
sold by 'the Board, all rents and all interest. profits and other rnonLYs 
accruing to the-Board, shall constitute the Housing Board Fund. 

(4)  Exceyi as rilhcrwise directed by  he State Govern rnent, 
all moneys and receipts specified in the foregoing provisions and 
forming part of the fund of the Board shall be deposited in the Statc 
Bank of India or in any Scheduled Bank or a Co-operative Bank or 
invested in such securities as may be approved by the State Government. 

(5) Such accounts shall be operated upon by such officers as 
may be authorised by thc Board. 

Expianation.-- For the purposes of this section. a Scheduled 
Bank shaii mean a bank included in the Second Schedule to the Reserve 
Bank of India Act, 1934. 

57. All property, the Housing Board Fund, and all. other assets 
vesring in the Board shall be held and appIied by it, subject to the 
provisions and for the purposes of thii  Act. 

Board's 
Fund. 

Application 
of the 
Housing 
Board Futd. 
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Expenditure 
in cast of 
urgency. ctc. 

Subventions 
and loans ta 
Board. 

58. ( I )  Where in the opinion of the Board circumstances of 
extreme urgency hove arisen, it shall he lawful for the Board ro make 
fcr !hc Forpose of this Act in any year, an expccd i iure of such amount 
as majt be prescribed, notwithstanding the fact thz t . s ~ c h  expenditure 
has not bee11 inclucled in its annual programme or supplementary 
progrm,rr,e smctioned by thz S:zc Government or the i;ariation of the 
programme made under section 28. 

12) Where any sum is expended under circumstances of 
extreme urgency as provided in sub-section ( l ) ,  a report thereof 
indicatini the source ikom which it is proposcd lo meet the expcndi ture 
shall be made by the Board as soon as practicable t o  the  State 
Government. 

. (3) The Board may, within the budget sanctioned by the State 
Government, approve approprialion not exceeding such amount as may 
be prescribed from one head to another and from one yinor head to 
another under the same major head and submit a statement of such 
reappropriation to the State Government. 

59. ( I )   he' Statc Government may from time to time make . .  - 
al;bvenliniis :G :tic Qoard fix iilz piposes ~i his Ac; 1 on such iemls 
and condirions as the Spate ~overnrnent may determine. 

, .  # ,  . .  , 

(2) The Slille Govemmcnt may from time to time advance 
loans to the Board on such terns and conditions not inconsistent with 
-1 . 
UIG t)~.uvisions oi' ihis Act as the Stale Government may detemne. 

60. ( 1 )  The Board may from ti.rne tn time, with the pre~iacs 
sanction of thc State Government subjezi to i l ~  plhovjsions of this 
Acr and to such conditions as may be pres~ribed in this behalf, borrow 
any sum required for the purposes of this Act. , .  . 

(2) The rules made by the State Government fdr the purposes 
of ,this section may empower the Board to borrow by thc. issue of 
debentures and to make arrangements with ban ken. 

(3)  All deben lures issued by the ~oard'shall be i n  such form 
as the.Board, with the sanction of the State Government, may from 
time to time determine. , b 

( 4 )  Every dehenturc shall be signed by the '[Chicf 
Adminisrrator] and one other member. 

1. Subsrituted by Haryana Act 27 of 1980. 
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( 5 )  Loans borrowed and debentures issued under this section 
may be guaranteed by the Stat: Governmeni as to the repayment of 
principal and the of ~ntc~cst  at at:ch rate as may be fixed by 
the State Govemment. 

. - 

61, ( 1 )  The R n x d  shall caijmp. to he maintained ynpe.r honks of Accounts 

accauncs and such other b k s  as the rules made under this Act may require and Audil. 

and shall prepare in accordance with such rules as annual statement of I 

accounts. 

(2) The Board shall cause its accounts to be audited annually 
by such persons as the State Government may direct. , 

(3) As soon as the acco&its of ihe Board have bccn aud~tcd, 
il~e Board shall send a copy thereof together wid1 a copy of the ~-epoit of 
the auditor thereon to the State G6vehment; and shall cause iile accounts 
tb be published in the prescribed nianner and place copies thereof on 

- ,  
, , - ,- 

, , ,  saIe at a:reasonable price. . .. 

. (4) The'Board shall comply with such directions as the State 
Gevenment rnzy.dtw pmsal  of the reprt'of the iudtor *ink tit to issue. ' 

- 
' .  , . .  

62. ( I , !  Notwithstanding anything contained in, section 61 the rcncurrent 

Stare Governmenr n a y  order that there shall bi concurrent audic of the 2n"pecial 

accounts of the Bdard by s ~ ~ c h  pcrs~n a s  i t  thinks fit. The S tzte audit 

Govcmmcnt may also direct a special-audit to be made by such person account. 

as !it. thinks fit of the .accounts of the Board relating to. any particuhr 
tnnsactior! FIF a C I ~ S S  01. series .of transactions or to a particuler period. 

(21 There an-order is made under sub-seciion ji j ,  the Board 
shall present or cause ro be presented for audit such accounts and shall 
f in i sh  to the person appointed under sub-section ( I )  such information 
as he may require fur the purpose of .audit. , ,  

63. ( 1 )  The State Government may transfer to the Board bui Iding, Transfer of  

land or any other property, movable or immovable, for use and asselsand 

management by the Board on such conditions and limitations as the State liabililies. 

Government may deem fit, for Lhc purpost;~ of this Act. 

(2) The State ~ovcrnment may transfer to the Board such 
schemes or works in progress, with ~dl'their assets and liabilities as are run 
or managed by the State' Government, subject lo slich conditions and 
limitations as the State Government may deem fit  to imposc for the 
purposes of this Act. 
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1 ,- - , .. I I 

CHAPTER wJ 

MISCELLm'EGUS 

Report. 64. The Boxd shall, beforc such datc and ir, such fom and at 
such intervais as may be prescribed, submit to the State Government a 
icport on siich i-ilatt2rs as may be p~cscribed, and rhc Sla[e Suvernment 

a shall cause such report to bc published in the Official Gazette. 

Statcmcnts 65. Thc Board shall also submit to the State Government such 
and returns- statistics, returns, particulars or statements in regard ro any proposed 

or existing housing schemcs at such times and in such fornl-and manner 
as may be prescribed or as the State .Government may from time'to 
time direct. 

Power of 66. The '[Chief Administrator] or any person either generally or 
cntq. sp&ially authorisid by the l[Chief Adminiswator] in this behalf may, 

with or without assistants or w o r h e n ,  enter into or upon any land; ,in 
order- 

(rr! t o  =zke z ~ r ;  kgnpr* j . - r \  - n v r r - r r  n - * r ~ n , , - - - - - r  
LlUU. "1.) Y t l  m u , ,  l A I u u U u l C . l l l C r l l L l  

valuation or inquiry ; 
(b  j ro take levels ; 
(c) ,to dig or bore into the sub-soil ; 
..(dl to set boundaries intended,lines of work ; 
( e )  .to 'make such levels, boundaries andlines of works 

and cutting trenches ; or 
, , (f) 'c:, d=. L I ~  orhe: thkg, *::henever it  is r,cccs;~-j ; z l d ~  

so, for any of the purposes of this Act or any rules 
made or scheme sanctioned thereunder : 

Provided that- . .  . '  

(i) no such entry shall be made between sunset and 
sunrise ; . . 

{ii). no' dwelling house and ntj public' building which i s  
used as a dwelling place, ihall. be so entered, except 
with the consent of thc occupier thered, and without 
giving the said occupier at least twenty-four hours 
previous written notice of the intention to make such 
entry ; . . 

1. Substiluted by Haryana Act 27 of 1980. 
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(iii) sufficjent notice shall in every instance be given, even 
when any premises may othenvise be entered without 
notice, to enable ine inmates of any aparlmenr 
occupied by wonlell io remove themselves to some 
part of the premises where their privacy will not be 
dis~urbed ; 

(iv) due regard shall always be had, so far as may be 
compatible with the exigencies of the purposes for 
which the entry is  made, to the social and religious 
usages of the occupants of the premises e.ntered. 

67. No person shall institute any suit against the Board or against 
any officer or servant of the ~oarc l  or any person acting under the 
orders of the Board, for any thing done or purporting tn have been done 
in pursuance of this Act, without giving to the Board, officer or servant 
or person concerned two months' previous notice in writing of the 
intended suit and of the cause thereof, nor after six months from the 
date of the act complained of. . .  

68. The Board shall h-iennially have a valualion of its assets and 
1iiioiiiiit.s rn& by a v a i m r  appoirlied wiih iht: rpprovai ul' i ix  Siait: 

-. 

Government : 
Frovicleti ihaL i i  sildl LC open Lu iiie Siaie Guvcl-ilrrreni Lo di~tc i  a 

valuation to be made at any time il may consider necessary. 
'[GB-A. The Eoard may, by ~ ~ ~ o l u i i o n ,  auihorise rhat any power 

exercisable by i t  under rl~is kc1 or the rules or regulario~ls tnilde 
thereunder, except the power to make regulations, may also he exercised 
by the Chief Admi_n_sitmto,t.] 

69. All members. officers and servants of the Board shall be 
deemed, when acting or purporting to act in puntlance of any of the 
provisions of this Act, to be pubI,ic servants within the meaning of 
section 21 of the  Indian Penal Code. 

70. 'No suit, prosection or legal proceedings shall lie against any 
person for any thing which is in good faitb done or purpofied to be 
done under this Act. 

71. The State Government may give the Board such directions 
as i n  its opi~lion are necessary or expedient for carrying our the purposes 
of this Act, after giving an opportunity to the Board to state its 
objections, jf any, to such directions and :~fter considering the said 
objections and it shaI1 be rhe duiy of rhe Boat-cl lo conlply with such 

Notice of 
suit against 
Board. 

Triennial 
vaicrniirbrrs *I: 

asscls and 
lj2f3i!~~ic$ 

BWird. 
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Officers and 
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Board ro be 
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Govcrnment 
lo give direc- 
tion to 
Board. 

directions. 
1. Inserted by Haryana Act 27 of 1980. 
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DefauIt in 72. ( 1 )  I f  the State Government is satisfied [hat the Board has 
performance made default in performing any duty imposed on i t  by or under this 
of duty. Act, i t  may fix-a period for the performance of that duty. 

I f - 4  (2) ii iri iht: opinion of the Statc Go?cmmcn~ iht: Boaro laus 
or neglects to pelform such duties within the period so fixed for its 
oeriurmancc. i i  shaii bc iawl'ui h r  ihe Siaie Government, 
notwithstanding anything contained in section 7, to supersede and 
reconstirutc thc Board in the prescribed manner. 

(3) After the supersession of the Board and -until i t  is 
reconsti tu led, the powers, the duties and functions of the Board under 
this Act shall be carried on by the State Government or by such officer 
or officers as the State Government may appoint in, this behalf. : 

- , 

' Appeal. '[72-A ( I )  Save as otherwise expressly , p i ~ ~ i d , e d  in zGy other 
provision of this Act, an appeal shall lie from an o&~nd'p~,appe~ate 
order of any oficcr of the Board or the Chairman under this Aqt.or any 
rule or regulation made thereunder- ' . _ ,  

. ,  ! 

(a)  to the Chairman when the order is made by any officer 
, .  . of the 3~nr: I  ; 

(b )  to the Board when the order is made by the Chairman. 

(2) Every such appeal shall be preferred within a period of 
thirty days of the date of communication of the order : 

Provided that rhk Chairman or the Eoxd, as the case may be. 
may entertain the appeal after the expiry of the period of thirty days if 
i t  is considered that the appellant was +vented hy sufficienf cause 
from filing the appeal in time. 

Revision. '[72-B. The Government may either suo ~notlc or dn an appl'ication 
ol. a party, call for and examine the record of any proceedings or decision 
or order passed by the Board, Chairman, chief ~dministrator oi officer 
of the Board 3[or competent authority or Deputy Commissioner or any 
other officer appointed by the State Government] for the purpose of 
satisfying itself as to the legality or propriety of any decision or order 
passed and if in any case it shall appear to the Government that any 
such decision or order should be modified, annulled or revised, the 
Government may, after giving the  persons affected hereby - i o  
opportunity of being heard, pass such order thcrcon as it may deem- 

. . 
fit.] 

1. Inserted by Haryana Act 28 of 1976. 
3 .  lnserled by Haryana Act 10 of 1986. . - 

3. Inserled by Haryana Act 10 oi 1989. - 
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73. (I) The ~ihte:Govemment may, by. notification and subject Power to 

to the condition of previous . . pubicarion, make rules for carrying out make rules 

the purposes of this  ACL ' , . 

(2) In paniculx 2nd without pejudice to the generality of 
the foregoing power, such rules may be made for all or any of the 
fa!!ov;ing purposes. r;ame!y-- 

(a) the salary, allowances and conditions of service of 
members under section 7 ; 

(bJ the manner and fofm in which contracts shall be entered 
into under section i 3 ; , .  

(c) the fo- of annual housing programme, budgct and 
schedilk of, staff of oof and ~ k n w ~ t s ,  pmiticulars of 
housing schkmes and other particulars to be'containeil , 
in the pmgramme.bnder section 23 . . ; 

, . 
Id) the form of notice under section 41 ; 

(e) thc rate of intercst under scction 42 ; 

, . Ijl the forms of notice under sections 51 and 52 any 
othef manlier in which Ihcy may he scrved ; 

( g )  the procedure to be followed in taking possession of 
any Board prncniises under sextior1 51 ; 

a ( I t )  themannerin whichdamagesundersection 52may be 
assessad ; 

(iJ the manner in which appeals may be-preferred under 
section 54 and the' procedure tb be followed in such 
appeals ; 

( j )  the conditions subject to which the Board may b o r n  
any sum under section 60 ; 

(k) the &ner of mintenance and pblication 
- of accounts under,section 61 ; 

(1 )  thc datc beforc which, the form in which, the in tend at 
which and the matter on which reports shall be submitted 
under section 64 ; 

(nt) the time at which and the form and manner in which 
. . statistics, returns, particul&s and statemem shall be 

submitted under section 65 ; , 
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(?I) the manner in which the Board shall be superseded 
. and reconstituted under section 72 ; 

(o) specifying the bye-laws contravention of any df which 
shall be an offence ; and 

( p )  any other matter which is to be or may be prescribed 
under this Act. 

(3) Every rule made under this section shall bc laid as soon 
as may be after it is made before the House of State Legislature while 
i t  is in session for a toral period of ten days which may be comprised in 
one session or in tv;lo:'or more sucC:'ksdve sessions, and if, before the 
expiry of [he session in whichit isso l&d or the succersive sessions 
afonsaid, the House agree& making any modification in the rule or 
rlle House agrees that the rule shailld noi be made, the rule shall 
&reafter have effect only i n  such modified form or be of no effect, as 
thc case may be; so however, that any such modification or annulment 
shall be without prejudice to the validity of anything previously done 
under that mIe. 

P,C;-J!~:~C~=. ?4. Th= Bozd n ? q r ,  frerr, h e  !c ! k e  ~ i ! h  !he previncs sznr!inr! 
of the State Govemment by notification, make regulations consistent 
with this Act sr.2 with ~ ~ ~ ' h l c s  $adz :hc~Li~dzi,- 

( a )  for the management and use of buildings constructed 
under any l~ousing scl~eme; 

(b) h e  principles , to . be ,followed in allotment of tenement 
, . 

and p&ises: and 
(c)  for regulating iz pr~cednrz aiid thc disposzl of its 

LmI,-:n~'' ""*I I IVSS'.  

Power to 75. (1) The ~ o k d  may make bye-laws, not inconsislent wilh this 
makc bye- AC t and the rules and regulk(ions made thereunder, which may he 
I ~ W S .  necessary, or. expedient for the purpose of carrying out its duties and 

functions under this Act. , , .. 

. . . (2) No ,bye-law made by the Board shall come into force 
unril it has been confirmed by the State Govemment with or without 
modification. 

(3) All b+-laws made under this section shall be published 
in the Official ~ & t t e .  

Penalty for . 76. Whosoever contravenes a bye-law made under section 75 
I 

conmaventiqn the contravention of which is prescribed as an offence shall, on 
ofbye-laws. conviction. be punished with imprisonment for a term which may extend 

to one month or with finc which may extend to five hundred rupees or 
with bnth. 
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77.. If any person- 

(n )  obstructs any person with whom the Board has entered 
into a Eontract, in the performance or execution by 
such person of his duty or of anything which he i s  
empowered or required to do under this Act ; or 

(b) removcs any mkk set up for the purpose of indicating 
any level or mrection nciessary to the execution of 
works authorised under this Act ; 

he ~halI ,~, ,on conviction, be punished with imprisonment for a term 
which may extend to one month or with fine which may cxtmd k five 

, , 

hundred n i p s  or with both. 
7"a Unlesk otherwise pruviried, no couri shall bake cognizarjce uf 

any offence punishable under this Act except on t'he complaint of, or 
upon information received from, the Board or some person authorised 
by the Board by general or special order in this behalf. 

: 79. (1)  ~ o t w i  thstanding anything contai'ned in the Indian 
- Registration Act, 1908 (CentraF'Act XVX oF11908), i t  shall not be 

necessary for the Chairinan to agpear in person or by agcnt at'any 
registration office in any proceeding.cnn'necied with r+istratibn of 
any inslrrunenl executed by him in his official capacity on behalf of 
the Board w to sign as provided in section 58 of that Act. 

(2) Where any instrument is so executed, the registration 
officer to whom such instrument is presented for regsbation may, if 
he !hinks f it ,  refer :s the Chnirman for information respecting the same, 
zgd or! being satisfied nf the ~wecutia!! therenf, !ha!! rcgis!er the 
jnslrumenl. 

80. ( I )  The State Government may by notification declare thar 
with effect from such date as may bc specificd in the notification, the 
Board shalI be dissolved : 

Provided that no such declaration shall be mzde by the State 
Government unless a resolution to that effect has been moved in and 
passed by the Hwyana Stale Legislature. 

(2) With eFfect from the date specified in the notification 
J under sub-sec tion (11,- 

(a) all properties, hnds and dues which are vesred in and 
realisable by the Board shall vest in and bc realisabIe 
by [he State Government ; 
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obstsuc~ing 
etc. 
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(bJ all liabilities enforceable against the Board shall be 
enforceabIe against the State Government [?;the extent ', 

- of the propedies, finds and dies wsted ii'and realised 
. . by the State ~overnment. . . : >  . 

(3)  Notking in this section shall affect the Ijability of the 
State Govcmient in respect. of ioans or aebenrures paranteeri under 
sub-section (5) of section 60. 

Removal of 81. ( I )  If any difficulty arises in giving effect to the provisions 
dificulries. of this Act, in consequence of the transition to the sdd provisions 

from the provisions ,of Lhe :Acts in force immediately before the, 
commencement of this Act. the State Gov'emment by nqtification 
make such provisio,ns as appear to it to be necessary . . q expkdienr for 
removing the d i f l i c d ~ ~ .  . , 

- .. 
,,-. - , , 

. ' 1  

(2) If any difficulty arises in giving effect to the prdvisiois' 
of this Act otherwise than in relation .to the  transition from the 
provisions of the Acts in force before the commencement of ,this:. Act, . . ,  ' . 

. the State Government may by notification. make such provisions; hot- ' '  
8 .  

inconsistent with the provisions of this Act, as appcar to it :o be 
': necessary or expedient for removing the difiiculty. - ..- ,, 
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:, 
The 4th January. 20Uh 

112006.-'lhc i'qllowing Act 01 ihe ~c:<jtlaturc ol' the  
rccci:!cd rhc nsrenr o i  ll!c !:rr,~~rno~ .,. I - .~ r jana  on the 

"ti1 ib;:r~nbi.~.. 7005, end is I~rl.c?!~y ptibliuhed for gcnrrnl inlbrni.~t~vn :- 
1 

I IARYANA AC'I' NO. 1 0 1 7  2006 . . . . .  , ,. . ~ 

TIIF. I!hKYhh'A IIOUSiWG Gohiti) (AhIRNI)MI<NT) ;\.a, 2005 

AN 

ACT j 
i 

/' 

Ec it enacted by the Lcgisloturt of thc Statc. cf Heryana in the Fiiiy- , . ~  
. .  . 

public 01' India as follorvs :- 
. : :  . . ,  . . 

' 1. This i c l  n:oy bc called the Haryana l-lous~ng Board IAmcndment) ShorL tille. : 

2. l'vr section 7?Ao! lhc !-lnrysttn I-lousing [{o;trd Act. I97 I (Iicrcin;~fcr Su l r s~~lu i~o~~ 01 

reclion % 2 A  u l  
c:tllcd thc principal Act), dlc following section sh;~il 11e substituccd, ~la~ncly :- 

Acl LO 
.of ;'J-l I. 

7 2 ~ .  Appcel.-(I) Save us orhcr\r~isc crl~rcs'siy provided in . , 
n y  othcr provisiou or Illis Act, a n  :zppci!l sl~illl lie agnillst on 

. . 
oiipinal or apycllntc old& of any ofrlccr. Clriel Adrniniet rator . . 

. . 
: ' v r  chairman undcr lllis Act or ;any rulc ot r.:&'t Istion made 

ll~ereundrr- 

!. ' . . r .~ (a) to Ll~e Cl~icl Ad~ninislrator whcri lire order i ;  i ladc by any 
,.. . ,.. . . . ,... . , . .  . oEticcr of thc Board, othw than :ti(: Chief Adroinis~ratw ; 
,.. i 

, . , (b) rxccyt iri sel-vicc mnttcrs. tu [tic Do:~rd when the orrlcr is r;. . . ' . i 
,,. . . R . .  . . .  ~nndc cilhcr by thc Chairman or lhe Chicf Ad~iiii,isu?tor; I. 
r . .  . . . c. I.. 
t i .  ' ,... (c) in the service mallcrs, to lilt Skat~ Gu\'ernmc.it when ,he 
k I: :. order is m;iilc by tllc Cllier Admi~iisrrator. . ~ 

1; I 
!,: i '  



i hii) ;rllci cl;ll!st: i c i .  tllc i u i l n \u l .~ i f  cl:lusc slli!ll h c  ;lddcd a1 l l i c  

c11d. ,,;,tncIy : - 
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